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PART lil 
Acts of the Gujmt Lqgislatme and O r d i c e 8  promdgated and 

. Repladom made by the Governor. 

The following Act of the Gujarat Legislature having been assented to by tile 
Governor on the 16th October, 1979 is hereby published for general information. 

m 

N. B. PATEL, 
Secretary to the Goveramcnt of Gujarat, 

Leyal Departmerit. 

GUJARAT ACT NO. 24 OF 1979. 

(,First published after having received the assent of -the- Governor in the 
"G~~jnrat Goverr~tnent Gctzerie" on the 17th October, 1979). 

An Act to provide for reconstitution of certain gram pmchayats 
in the State of Gujarat. 

It is hereby cnactcd in the Thirtieth Tear of t h ~  nep~lldic of India, as 
follows :- 

1. ( I )  This Act may be called the Gujar~t PnncIiayats (Rcconstitntion of ~ h a r t  title 
certiain Gram.Pancbrryats) Act, 1971). and common- 

cmrnsnh. 

(2) It shall be ciserned to have cotnu illto force on the 17th Xay, 1970. 

2. Whcre the term of any g m ~ r  panehayat would have expired after ths ~~~~~~~~; 
Uuj 

conlmoncement of the Cujarat Local Authorities (Extensionfpf Term and Laws pmm panoha- 
Od: 7 Amendment) Ordina.nce, 1978 (hereinafter referred to as "the said Ordineoce"), gats. 
of if such term had not been oxtended under sub-section ! I )  of section 3 of the 
'978. $aid ordinance and where a general election in rcqpcct of such g s m  panckayat 
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has been heM, then notwithstanding anything conta u d  in sub-section (1) of G,,:. 
section 2 of the Oujarat Local Authoritia. (Extension of Term and Lars Ifi7:,f 
Amendment) Act, 1978 (hernimftcr referred to as '"the said Act"), on the 
cornmencclnent of this Act,- 

(1)  the persons holding tile otfic& of the Sarpanch, t i e  Upa-Sarpanch 
and the members of such panchayat at the colnrnencelnent of the Glijarat Guj. 
Panchapts (Reconstitution of certain Gram Panchayats) Ordinance,, I979 :yr 
(hereinafter referred to w "the Panchayah Reconstitution Ordinance") by 1 x 9 .  
virtue of the provisions of sub-section (I) of section 2 of the said Act and 
who have vacatd suoh offioa in pursuance of the provisions of the 
Panchayats Rmmtitution Ordinance shall be deemed to have vacated such 
offices in pursuance of this Act and the persons elected as Sarpanch and 
members of such gram panchayat at such general eIeotion shall, subject to cuj. 
the other provisions of the Gujarat Panchayats Aot, 1961, be deemed to vr ,,f 
have been entitled to hold the obces of the Sarpanch and the members 1962- 

of such gram panchayat and shall be deemed ta have held asd t 3 continue 
to hold the offices of the Sarpallch and lnernbers of such gram pauchayat and 
such gram panchayat shall be c'eemed to have been .ecunstituted for vr ,,r 
all the purpose-¶ of the Gujarat Pauchayats Act, 1961, and 19Dil. 

(2) the parsons elccted as Sarpanch and members of swh panchuyat at 
such general election and holding the offices of the Sarpanch and the 
membem of such panchayat at the coinmencement of the Parichayah Rc- 
constitution Ordinance and the person holding the ofice of tho Upn-- 
Sarpanch of such pnnchayat at such commencement shall be dccnled to 
have validly held such offices and shall continue to hold such offices, 
subject to the other provisions of tho Gujarat Psnchayats Act, 1961, as if 
such panehayat had been validly reconstit~~ted arid as if the said Act 
had not beon enacted. 

Repn t and 3. (1) The Gujarat Panchayats (Reconstitution of certain Gram Panchayats) 
mavingo. Ordinance, 1979 is hereby repealed. 

(2) Notwithstanding such repeal, anything done or any action takcn u ~ ~ d c r  
the said Ordinance ahall be decnled to ,have been done or takcn undcr the 
mrrc~poading provisioas of this Act. 

Guj. 
Orrl. 
No. 2 
of 
1970. 
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